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Representaiive of the Chhatisgarh Stale Blectricity Board. net bejovs the

rank o7 nn BExeculive Engneet . by whatever nome Jdesignate)

Nomince of the Department of Labour of the Siate Governmen: nol-below

-the rank of an Assistant Commissioner.

Nominee of the Department of Foresis of the State Governmen: not below
the rank ol a Divisional Forest Officer.

Nominee of the Department of Water Resources of he State Governmen,
rot below the rank of an Execuiive Engincer,

Nomiee of the Departmemt of Public Yarks of the State Government. not

below the rank of an Executlive Engineer,

Nominee of the Department of Mineral Resources, of the Siate Ciovernment,
being not below the rank of a District Mining Officer.

Nominee of the Department of Agrienlture of the State Governmen, not
below (he rank of a Deputy Direclor.

“Chairperson af the relevant Local government in whose jurisdiction the Project

15 proposed 1o be localed. or his nominee not below the rank of the
Commissicner or Chiel Municipal Officer in the case of an urban body. or

nol below the rank of » Chiel Execurive Officer in the case of a Zila Panchayal.

Nominee of the Department of Iousing and Envirpnmen| of the State
Governmenl. not below the rank of an Assistant Direcior of the Town &
Country Planning Organization.

Notwilhstanding anything contained in any law enacted by the Legislative
Assembly of the State and for the time being in force, each District Commitice
shall, for the purpose of promeling and facilitating investments in projects,
exercise powers of any Local Govemment or of any authority or agency of
the Stale Government within the District, in respect of the following;

() allotment of land in identified industrial area for the project or
prajecis; :
(b) Identification, allocation aad facilitation of sources of water and

other urilitics including electric power;

{c) all approvals in resp'e,cl of mallers relating to the implementation
of the project from the Joca) povernmens; and

{d) approvals. if any. relating 1o malters concerning 1he welfare of

Iabour,

Functions and over-
riding powees af the
Districl Investment
Prumotion Commitice.
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(2) The District Commiltce shall hold al least one mecliny cvery month;

Provided that the State Govemmenl may at any Lime require m wriiing
that a meeting of the District Commiltee be held, and the Committee shall
then proceed to hold meeling as expenditiously s it can, but not later than
seven working days in any case, 1o dispose such matters as may be referred to
.

(3} The members of the District Commitlee shall be jointly and severally
responsible for providirig the services specified in Schedule-1I within the
time period prescribed therein, provided that if the time peried can oot he

' adhered-to for any reason, the investor and the Divisional Committee shall

1 be commuricated in writing before the ex[ﬁiry af the period.

Pvinional vestmens 6, (n The Starec Government shall constiute for each Revenue Division, 2
promativi comumitice Commitiee o be destenated as the Divisional Investment Promaotion
and mectings thercof. : e

Commiltee for promoting and facilitating the implementation of industrial

'1 and other projects;
Coustitution of thv 7, A Divisional Investment Promotion Commiltea shall consist of the following members,
Pivisional Investiment
Pramalion Commitice. namely
(v - A Chairperson, who shall be the Commissioner of the Revenue Division.
(b) Such number of persons, not exceeding five, as the Siale Government may
nominate from the fields of industry, trade and commerce, labour and
education.
{c) Colleclor of the District in which the Project is propased.
{d) Chairperson of the Chhautisgarh Stale Electricity Board or his nominee not

below the rank of a Chief Engineer.

(e} Secretary in charge of malter relating to Labour, or his nominee not below
the rank of a Depuly Commissioner.

. (n Secretary in charge of matter relating to Forests, or his nominee not below
the rank of a Conservator of Foresis. :

{2} Secretary in charge of malter.relaling 10 “.iu’a[cr Resaurces. or his nominee nol
below the rank of a Chief Engineer.

(h) Sccretary in charge of matter relating to Public Works, or his nominee not
below the rank of a Superintending Engineer.

(i Secretary in charge of matier relating to Mining. or his numinee nol below
the rank of a Juint Director.
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Chairpersan vf (he relevant Local Governmenl in whose jurisdiclion the Project
is proposed o be located, of his nomince not below the rank of the
Commissionsy or Chief Municipal Officer in the case of an urban body, or
not bedow Lhs rank of Chief Execwive Officer in the case of a Zila Panchayar.

Secretary in charge of matler relating ©© Housing and Environment. or his
nomince not below the rank of a Deputy Direcior of the Town and Country

Planning Qrganization.

A nominee o (e Sgeretary in charge of the matler relating 1o Industries, not
below the razk of o Yoin) Dirscior; whe shall be the ex-efficiv Cenvener of

the Conunilter.

Motwithstanding anything contained in sny law enacled by the lepislative

Assembly of the Swafe and for the time being in lorce. each Divistonal

Comunitiec saati, for the purpose of promoting and facilitating investrnents,
exercise powers of any Jocal government or of any authority or agency ol the

State Government within the Division, in respect of the following:-

(a) identification and aflotment of [and for the project or projects;

{b) - identification, allocation and facilitalion of sovrces of waler and
nther ulilities including electric power;

{c) all approvals in respect of maners relating to the implementation
of the project from 1he local governments;

(d) approvals, if any, relating to the Chhattisgarh Environment
Proleclion Board;

Explanation-for the purposes of this ¢lause the Divisional
Committee shall be deemed 1o be an Officer of the Board for the
cxercise of powers delegated hy i1 and

(e) approvals, if any, relating w matters concerning the welfare of

labour.
The Divistonal Commitec shall hold at least one meeting every month:

Provided thal upon request in wriling by an investor, a meeting of the
Divisionul Committee may be held within two weeks of such requisition;

Provided further than if no meeting is held upon such request and within
the said perivd. the investor shall be informed in writing the reasons therefor;

Fucction: and over-
ridiog powers of the
Divisione] Investmend
Promwidon {fommnidliteg.
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i Prevrded alsc thal the Stale Govarnmeni may & any HME require 1n
[ wiong i aearing of the Divistonal Commiites b noin, g tie Comimtse
: chall then proceed 10 held 2 mecting as f:xpcnditimu.‘}- as it can, but ncl lajet’
than seven working days in uny case. 1o dispose of such matters as may be
referred 1o it.
(3 The members of the Divisiona! Committee shall be jonily and severally
responsible lor providing the services specified tn Schedule [1 within 1he
bume perind preseribed therein; provided that 1l the tme period can nol be
' - -
' adhered-to for any reasona the investor and dhe Staw Board shall be
‘cosnmunicated in writing before the expiry of the dme paried,
' ' The State Governmen! shall constitule a State Investmem Promoiion Board for promoling  $tale lnvestment Pra-
and facilitating the implementation of industrial and other projects. molion Ronrd.
i0. (1) The State Investment Promotion Board shall consist of the following members, Constitution of the
. . ) State Investment Pro-
] namely - motlon Board.
] fa) A Chatrperson, who shall be the Chiel Minister of Chharttisgarh.
j -
- (b A Vice Chairperson, who shall be the Minister-in-charge of matters
relating to Industries. '
(c) Such member of persons, not exceeding scven, as the Stale
. Government may nominate from the fields of indusiry, trade and
commerce, labour and academics.
(d) Minister-in-charge of matters rcialing to Finance.
(€) Minister-in-charge of matters relating 1o Energy.
() Minister-in~charge of matters relating to Labour.
(g) . Minister-in-charge of malters relating 1o Forests.
¢(h) Minister-in-charge of matters relaling to Watcr Resources.
{i Minister-in-charge of matters relating to Agriculiure.
{1 Minister-in-charge of maiters retaling wo Public Works.
(k) Minister-in-charge of matters relating to Minerals.
A Minister-in-charge of malters relating 10 Local Government
{m} Minisler-in-chirge of matters relating to Housing and Environment,
(n) Swate Minister-in-charge of matters relating 10 'ndustrivs.
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1)

{a} Chief Seerctary of the Governmen): and

{p) Secrelary in charge of maueis relonng 1o [odostries by whueer
rame designated, shali ex-officio be the Convener of the Commitiza.

The Stale Board shall have the povrer to Fegulaie 1S awn procedure,

Notwithstanding anylhing contained in any law enacted by the Legislative
Assembly of the State and for the Llime being in force, the Statc Board shall.
for the purpose of promoting and facilitating investments, exercise powers of
the Siate Government or any authonty or agency under it, in respeet of the

tollowing:

(&) All proposais that may bc referred w ithy thcl?jstricrand Divisional
Committees:

{b) Al proposals that are brought before it by the invesior.

(c) To hear and decide represcntations from Invesiors against any

decision of the Divisional Investment Promotion Commitice,

(d) Nolhing'comained in the Faregoing clauses of this sub-seciion shall
prevent the Board from considering suo motu proposals in regard

to investments in projects;

(e) Simplification of procedures of the State Government in respect of
. any or all matlers relating o the investment and the opecations of

the project.

(f) Fixation of Minimum Wages consistent with the wetfare of labour
and competitiveness of investmeat i the State;

() To lake action according 10 Guvernment policies in respeet ol all
malters relating 1o promotion. of investmen in all seciors of the
economy of the Siate. -

The Board shall hold at least one meeling cvery manths;

Provided that upon a request in writing by an investor. a meeting of the State

Roard may be held within two weeks ofsuch requisition;

Provided further that il no meeting is held upon such request aad within the

said pafiod, the investor shall be informed in writing the reasons there for;
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CHAPTER-TII
SERVICES FOR THE INVESTORS

All proposals for investment tn the State, of various categories ay mentioned
in Schedule-1, or any expression of interest in respect of any project proposed
1o be located therein, shall be received by the Conveners of the District
Cammittee, the Divisional Committee or the State Board, as the case may
be; and, each such Convener shall be designated the Point of Investor Contact
at the lcvel of the District Commillee or Divisional Commitlee or the State
Board, as the case may be.

The Point of Investor Contact at each level shall cause to furnish all information
in respect of the proposal as may be necessary for assisting the investor o

complete ali documentation in respect of the projoct, and shall thereafier, a5

soon as may be and in any case not later thap fifteen working days from the
date of receipt of the proposal, proceed to bring the proposal before the District
Commiltee, or Divisional Committee or the Statc Board, as the case may be.

The Point of Investor Contact shall cause the Districl Commitiee or Divisional
Committee or the State. Board, as the case may be, to process, and give
approvals where necessary, 10 the proposal within the time period spec:f'ed
in Schedule II.

The Point of Investor Contact at the level of the District Commiltec or the
Divisional Commitiee, as the case, may be, shall convey (o the State Board,
all such approvals that may have been granted by the Commiitee, stating

_ therein reasons for nol processing or approving other proposals, if any; and it

shall be the resporsibility of the Point of Investor Contact in his capacity as

_the Convener of the State Board to place before it all such proposals, as well

as any proposals required to be presented before the Board for its approval in
terms of aub-sccnon (1) of Section 1.

The Point of Envestor Contact at the level of District Committee or Divisional
Comnmittee or the State Board, as the case may be, shall ensure that the investor
shall not be required to conlact any other agency or authorily of the
Government in respect of any activity required for the successful establishment
of the project in the State, unless s0 required under any law of the Parliament
for the time being in force; and, to inform the status of the proposal to the
investor at such regular intervals of time as the State Board may decide.

The Peint of Invesior Contact shalf obtain and forward the appropriate
approvals of the State Investment Promotion Board to the Central Government,
all such proposals as may require the recornmendations of the Siate
Goverment or any of its agencies for any decision 1o be made by the Central

Government.

Polnts of lnvesler
toatact.
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Fucililalian serviees for
the Investor.

Local Co-ordination
Conunillee.
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All communizations in respect of the invesimant proposals that may be enterad
in to with mvestors, for and on behalf of the agencies or autherives of the
Government, including that on behalf of the Local Government as well as 1he
District Commitiee or Divisional Committee or the Staie Board, as the case
may be, shall onty be made by the appropriate Point of Investor Contact and

none other.

The appropriate Point of Investor Contact shall cause to provide i the investor,
free of any charges, such person or persons, being officers of thc Gavernment
or any of ils agencies or authorities, lo assist the investor in any or all such
aclivities as may be incidental 1o the purpase of investment :

Provided, that any service as may be required, other than the Inveslor
Faciltiation Services, shall be paid for by the investor, an such fee, charges or
lerms as may be laid down or prescribed by the appropriate sutharity under
any law, or rules thereol, for the time being in force.

The District Commitiee or Divisional Committte or the Stale Boird, as the
case may be . acling through the appropriate Point of tnvestor Contact, shall
at every stage in the implemeniation of the project, and after s completion,
continue to assist the inveslor, or where appropriate, the project authorities,
for the maintenance of a work environmeni conducive to suceessfil project

aclivities.

.There shall be formed, upon a request (o be made in writing by the investor,
a Local Co-ordination Commitlee for a project for the purpose of resolving
local issucs that arise in the limely implementation of the project.

Each such Commitiee shall cogsist of such persons as may be nominated by
ihe investor, the Local Government, and the Staic Government or the Collector

of the District.

The Local Co-ordination Commilttee shall meel at such time and place as the

Commiltee may decide.

The Local Co-ordination Committee shall, as expeditiously as il may, bring
to the nolice of the District Committce or Divisional Committee or the State
Board, as the case may be, all matters requiring atiention of the concerning
Committee or the board; which shall therevpon proceed cxpeditiously to

remove such difficulties.

The nomince of the Callector of the District shall maintain records of the
busingss transacted by the Local Co-ordination Commitlee and lake necessary

follow up action.
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15, No agency or authority of the Government or the Local Government, as the case may  Confidentiniity.
be, inciuding funictipnaries therein, shail disclose to any other investor or 10 a person
not duly authorized. any information forming the intellectual property of the investor or
any other information regarding the project without the consent of such investor.

Provided, that ali information in respect of the terms and conditions of the
investment being made in the State and the facilities, if any, provided lo the investor by
the Government or any of its agencies or autharities, or by any Local Government, shall
be notified by the State Board for information of the public.

16. The provisions of this Act shall apply to all investment proposals that have been under  Transitianel Provi-
consideration of the State Government or any of its agencies, awthorities or undertakings sleas.
on Lhe dale the Act comes inlo force.

CHAPTER-1V
OBLIGATION OF THE INVESTOR

17. The investor shall proceed to Lake action under Chapter Ifl of this Act, only after salisfying  Commitment  for
himself of the feasibility of investing in the Staie. tavestment.

18. The investor shall underiake to discharge his obligations for the Project Affected Persons  Commitment  for
whose lond is acguired for the project by training at least one member of each family of g:;-i‘:: affected
such persons in skills that would ensure employment to the person so trained, either '
under the.investor or atherwise.

CHAPTER-V
EXCEFTIONS
19, The Disirict Committee or Divisional Committee or the State Board, as the case may Exceptional grounds
. . - Lt .. (or rejection.
be, shall not reject any proposal except for reasons to be communicated in writing to the
investor within seven working days-of such rejection,
Provided further, that the investor may submit a rc'v_ised proposal redressing the grounds
of rejection of the initial proposal within a further period of fifteen working days; and
any such revised proposal shall be deemed fo be a new proposal for the purpase of
Schedule-1I of the Act.
20 The State Government may make rules for carrying out the purpose of this Act. Power to make rules.
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(Sec Scction - 12}

The Invesiment Promotion Authorities referred (o in Chapter I1 shall receive, process and issuc approvals in

respect of applications for industrial and other investments in the Siate of Chhatlisgarh, as per the following classification :—

Investment prometion Authority

State Investment Promotion Board

Dhivisional Investment Promolion
Committec.

District Investment Promotion
Committee

Limit of Capita! Investment

(i} Al project proposals above
Rs. 100.00 crores.

(i) Al project proposals below
Rs. 100.00 crores, where the
project area falls in more
than ane division;

iy All project proposals below Rs.
100.00 crores, and above Rs. 5.00
crores where the project arcas falls
within the same division;

(i) Afl project proposals below
Rs. 5.00 crores, where the
project arca falls in more
than one district of the
division.

Rs. 5.00 crores or helow, provided
the entire project aren falls within
the same district.

Eplanation-: For the purposes of this Schedule, the term "Capital Investment” shall have the same meaning as under the
generally accepted accounting principles, prescribed by the Institute of Chantered Accountant of India. '
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SCHEDULE - |
(Sce Section - 5, 8 & [2)

The invesior shall he entitled 1o services from the Investment Promotion Authorities under Chaper [1, with in

the periods of Lime indicaled against each activily:-

‘ad

A

Preliminary Meeting with Convener of the Board or the Commitice as the case may be within 7 working days
from datc of expression of intenl.

Respanse tw investor's proposal within 7 working days from the date of expression of intent or 3 working days
from the date of the Preliminary Mecting which ever Is later (o be conveyed by the Point of Invesior Comact.

Memorandum of Understanding to be sigaed within 15 working days from 1he dale- of communication of
response 1o the proposal followed by ficm agreemedt us canvenient tx the investor benween the investor and
thc appropriate agency or authority or underiaking of the Government.

»

Land transfer in the case of government revenue lands, 45 working days from the date of identification and
application 10 the Paint of Investor Contact and payment of vatue thercof; and Section 4 notiftcation for Land
Acquisition 10 be made within 15 working days: land teansfer through private negotiations would be facilitaied
and once seltled between the investor and the private land owners the mutation and réegistration Formalitics
shall be completed within 30 working days all land transfers have o be consistent with Constitutional and
sfannory provisions in regard o land in the Vih Schedule arcas.

Clearances in respeet of other Local Government, or statulory requirements of the Stale Government o its
agencics or anthorities shall be oblained within a peried of 30 working days from the date of land transfer, or
75 warking days from the date of identificalion of the site; which ever Is eardicr.

Arrangement for requirements of infrastructuce such as power shall be made within 45 working days from the
date of transfer, or 75 working days from the date of identification of the sile for the project; which ever is
earlier,

All.recommendations such as far mining or environmentai clearances, where ever required to be forwarded tu
the Central Government, shal{ be 5o forwarded. complete in ail respects of docunentation, within 45 working
days from 1hé date of iransfer of land, or 75 working days from the date of identification of the site; which
ever is earlicr.

Preliminary Site visit for deciding on the location may be arranged free of cost if so required by the investor
within 2 working days for the préliminary meetings with the members of the Board or the Committees.






